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(a) whether E.S.I. beneficiaries are 

allowed reimbursement of expenditure in­

curred on purchase of allopathic medicines 

prescribed for treatment in ESI Hospitals 
and dis~nsaries; 

(b) whether similarfacility is available to 

beneficiaries opting for treatment through 

ayurvedic system; 

(c) if not, the reasons therefor; and 

(d) whether it is proposed to allow 

uniform reimbursement facility in regard to 

treatment through both the systems? 

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): 

(a) and (b). Yes, Sir. 

(c) and (d). Do not arise. 

[English] 

Child Labour Population 

358. SHRI BABANRAO DHAKANE: 
Will the Minister of LABOUR be pleased to 

state: 

(a) whether it is a fact that despite 

several prohibitory laws, the number of 

working children in the country is the highest 
in the world; 

(b) if so, the annual percentage of 

increase in the child labour in rural and urban 

areas since 1987 and how does it compare 

with the total child population In the country; 

(c) the State where the percentage of 

child labour is highest and whether an analy­
sis of the working of law enforcement ma­

chinery in the States has been made; and 

(d) how Government propose to solve 
this problem? 

THE MINISTER OF LABOUR AND 

WELFARE (SHRI RAM VILAS PASWAN): 

(a) The data available in the International 

Labour Organisation's Year Book of Labour 
Statistics, 1988 indicate that in absolute 

terms, the number of child labour is the 

highest in India but as a percentage of the 

total labour force or the number of children, 

it is not so. 

(b) The latest Census figures available 

are with reference to the year 1981 and 

those of National Sample Survey relate to 
the year 1987-88. It is not, therefore, pos­

sible to say whether there has been any 

increase or decrease in the number of child 

workers in the country since 1987. 

(c) and (d). Accordjngtothe 43rd round 

of National Sample Survey, the State of 

Meghalaya had the highest percentage of 
child labour among the children of age group 

0-14 in Meghalaya. 

Employment of children is prohibited 

under the Child Labour (Prohibition and 

Regulation) Act, 1987; the Factories Act, 
1948; the Mines Act, 1952; States Shops 

and Commercial Establishments Acts, etc. 
The State Governments are the appropriate 

Governments for enforcing these Acts in a 

majority of areas in which children work. All 

the State Governments havebeen addressed 

from time to time to strictly enforce the legal 

provisions relating to child tabour. 

HUDCO Assistance to Maharashtra 

359. SHRI BABANRAO DHAKANE: 

SHRI BALASAHEB VfKHE 

PATIL: 

Will the Minister of URBAN DEVELOP­
MENT be pleased to state: 

(a) the number of schemes approved 
and financed by HUDCO for construction of 
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houses in Maharashtra during the last three 
years; and 

(b) the progress achieved so far in 
implementing these schemes? 

Year No. of schemes 
sanctioned 

1 2 

1987-88 81 

1988-89 78 

1989-90 45 

(Upto 31.1.90) 

(b) The implementation of various 
schemes is done by the housing agencies. 
As per information received by HUDCO, 
construction of 35962 dwelling units have 
been completed and 15584 dwelling units 

are under construction. 

Rehabilitation1tf People Affected by 
Projects in Gujarat, Madhya Pradesh 

and Maharashtra 

360. SHRI BABANRAO DHAKANE: 
SHRI UTIAM RATHOD: 

Will the Minister of WATER RE­
SOURCES be pleased to state: 

(a) whether the Narmada Control Au­
thority has submitted any report on the reha­
bilitation of the people likely to be affected by 
various projects undertaken in the States of 
Gujarat, Madhya Pradesh and Maharashtra: 

(b) whether the State Governments of 
Madhya Pradesh and Gujarat have submit­

ted any action plan for resettling the affected 

persons; and 

THE MINISTER OF URBAN DEVEl­
OPMENT (SHRI MURASOU MARAN): (a) 
The year-wise details of schemes sanctioned 
by HUDCO for the State of Maharashtra 
during the last three years are given be­
Iow:-

Loan amount No. of dwelling units 
(Rs. in crores) sanctioned 

3 4 

35 29693 

36 23406 

32 19020 

(c) jf so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRYOFWA TER RESOURCES (SHRr 
MANUBHAI KOTADIA): (a) to (c). The Ac­
tion Plans envisaging amongst other things 
allotment of land, payment of rehabilitation 

and transportation grants, provision of civic 
amenities to the projed affected families of 
Madhya Pradesh, Maharashtra and Gujarat, 
well before the actual submergence of the 
area have been prepared by the respective 
States for the resettlement of the affected 
persons. The progress thereof is monitored 
by the Narmada Control Authority. 

SUpply of Foodgrains to Kerlla 

361. PROF. P.J. KURIEN: 
PROF. K.V. THOMAS: 
SHRI S. KRISHNA KUMAR: 
SHRI P.A. ANTONY: 

Will the Minister of FOOD AND CIVil 
SUPPLIES be pleased to s,tate: 

(a) whether there is a demand from 




